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Though the draft settlement had been circulated between the parties, it apPeals

that there is no consensus on it. It is suggested that a Mediator be appointed.

Accordingiy, Mr. Justice D'R' Deshmukh (Retd')' Rlo- B-17']'' First Floor' llector-44'

Noida (Mob. No. 9971599954, E-mail- DRDARB4T@yahoo.in) is beine appointed as a

Mediator for a possible compromise.

ContdA.....



''

2. The fees of the Mediator is being fixed at Rs.1,00,000/- for'the present, in

addition to all incideartal expmse6, which shall be shared by the tfuee mafor groups to

the lis. The vmue and time for the rrediation Procdings shall be decided by the

Mediator.

3. This is the last attemPt to resolve the dispute inter se the parties by consensus,

faling whiclu the matter shall be listed for final arguments'

4. ToconreuPon06.102016.
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